1 TEM NO. 1 COURT NO. 7 SECTI ON X |

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

A 4/2007 in ClIVIL APPEAL NO. 2903 CF 2001

R S. GARG Appel lant (s)

VERSUS

STATE OF UTTAR PRADESH & ORS. Respondent ( s)

(Wth appln(s) for nodification/clarification and office report ))

Dat e: 02/04/2007 This Appeal was called on for hearing today.

CORAM :
HON BLE MR JUSTICE S.B. SINHA
HON BLE MR, JUSTI CE MARKANDEY KATJU
For Appellant(s) M. Amt Sharnma, Adv.
M . Anupam Lal Das, Adv.
For Respondent (s) M. Prashant Kumar, Adv.
M. Pranod Swarup, Adv.
M. Pradeep Msra , Adv
UPON hearing counsel the Court nade the foll ow ng
ORDER
W are not i nclined to
ntertain ot her
nodi fications/clarifications as sought for in the interlocutory application
cept

that date in the penultimate line of para 1 of the Judgnent dated 27/7/2006 may

ex



be read as '24.4.1997' instead of’ ’'24.5.1997

I.A is disposed of accordingly.

(Meenu Set hi) (Pushap Lata Bhar dwaj)

Court Master Court Master

Signed order is placed on the file
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